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Joint committee inspection report in OA No. 586/2025 tifled
"Naresh Kumar Yadav V/s Ministrv of Environment. Forest & Climate Chanqe &

Ors" reo.

'1. ln the above-mentioned case under consideration in Hon'ble National Green
Tribunal, New Delhi Principal Bench in OA No. 586/2025 in matter ',Naresh

Kumar Yadav Vs Ministry of Environment, Forest & Climate Change &Ors', reg

against violations of environmental laws to environmental degradation and

unlawful constructions activities has been carried out by M/s Elan Enclave pvt.

Ltd in the revenue estate of Village- Fazilpur Jharsa and Ghasola, Sector_ 49,

Gurgram, Haryana.

2. ln view of the above Hon'ble National Green tribunal , New Delhi had passed

order dated 20.11.2025 in above OA No. SA6DO2S to constitute a joint

committee.

"Joint Committee comprising of (i) Representative of the Member
Secretary, Central Pollution Control Board, (ii) Regional Officer, Ministry of
Environment, Forest & Climate Change, Chandigarh, (iii) Member Secretary,

Haryana state Pollution control Board and (iv) Divisional Forest officer
(DFO), Gurugram. The DFO, Gurugram will act as the co-ordinating agency in

this Joint committee. The Joint committee is directed to visit the site,

ascertain the correctness of the allegation of illegal felling of trees and illegal

construction without environment clearance ".

The joint committee member visited the said site on o9.12.2o2s to assess out
illegal 72 mature trees have been cut and construction activity is in progress

without obtaining the environment clearance by the Respondent No 7 in their
Proposed Group Housing corony at vilage Fazirpur Jharsa and Ghasora,
Sector 49, Gurugram site in compliance of directions of Hon'ble National Green
Tribunal, New Delhi.

Joint committee vide letter dared 23.12.2025 has sought information from
project proponent. copy of information sought is enclosed as Annexure -FU1.
Project Proponent vide letter daled 29.12.2025 has provided response on Joint
Committee communication. Copy enclosed as Annexure_ R/2

3.

4.
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5. On the basis of submissions made by Respondent No 7, Joint Committee

inspection convened on 09.12.2025 and information received from Project

Proponent. Joint Committee has made following observations:

That project proponent has submitted application for seeking

environmental clearance for proposed group housing project on

27.12.2024 and EC has been recommended by SEAC during meeting

held on 27. 08.2025-28.O8.2025.

Construction Activity: At the time of lnspection, construction activity

was not in progress although some work has been done at site. lt was

observed that some construction activities were undertaken by project

Proponent at project site , which is more than 500 sq m without

registration on Dust Portal (Violation of CAQM Direction)of Haryana

State Pollution Control Board (HSPCB), which is a mandatory

requirement. lt was further observed that no PM sensor was installed at

the project site at the time of inspection. This constitutes a violation of

Direction No. 1"1 issued by the Commission for Air Quality Management

(CAOM). Photographs taken during site inspection are enclosed in

Annexure - R/3.

ln reference to Ministry of Environment, Forest and Climate Change

Office Memorandum dated 29th March 2022 activity permitted are

tabulated below:

5.1

5.2

5.3

S.no Activity Permitted as per

MoEF&CC OM dated

29.03.2022

Observation of Committee

1 Fencing of the project site by

boundary wall using civil

construction, barbed wire or

precasU prefabricated

components

RCC Boundary wall is constructed

using civil work.
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2 Construction of temporary

sheds usrng

fabricated/modular structure

for site office/guards and

storing material and

machinery.

Project Proponent has

undertaken construction

activities, including

construction of RCC

staircases, RCC structural

components, a circular water

fountain, internal roads with

block/surface tiles/stones and

boulders laid over an RCC

base, along with some

soilexcavation and soil

compaction.

Temporary shed using pre fab

is constructed for its site office

is also constructed

B.

2 Provision of temporary

electricig and water supply for

site office/guards only.

It was observed that electricity was

being used at site for various

activities like use of Air

Conditioners at site, use of 03 Nos

high mask lights, lighting etc ,

However, the Project Proponent

failed to disclose the source of

electricity supplyused at the site.

On the basis of above, it is observed that project proponent has carried

out certain construction activities beyond permissible in O. M dated 29.03.2022

Haryana State Pollution Control Board has issued show cause notice for
closure, prosecution & levy of Environmental Compensation vide lefter No.

HSPCB/GRN/2026/3180 dated 03.02.2026 for violation of environmental

norms under the provision of Environment (protection) Act, 1996, Water
(Prevention & Control of Pollution) Act, ,1974 & Air (prevention & Control of
Pollution) Act, 1981. Copy of show cause notice is enclosed as Annexure-R/4.

6.
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7.

4

That is pertinent to submit, 08 nos of trees felling permission had been granted

by Division Forest Officer, Gurugram on 30.06.2025 That, complaint

mentioned that 72 trees has been felled by the agency during the period of

13.06.2024 to 16.09.2025. ln this regard it is submitted that agency applied for

8 trees felling on 25.06.2025 through SRN No. HMX-UD4-MA9C. The field

inspection was done by Range Forest Officer, Gurugram Range on 30.06.2025

and vide its letter no. 476-G dated 30.06.2025. Field inspection report has been

submitted to Division Forest Office, Gurgram and informed that the user agency

was made online application on E- Saral Portal for taking of 08 no trees felling

permission from Forest Department. On the inspection of the site by the Range

Forest Office, it was found that total 08 trees were standing in the site;

accordingly. after the enumeration of the standing trees, the DFO Office has

accorded permission for cutting of 08 numbers of trees. The allegation with

respect to the felling of 72 numbers of trees was not verified on the site as at

the time of inspection neither there were any standing trees nor any direct

evidence in the form of stump or roots was found which can establish the fact

of actual felling. From the tree enumeration as per the DFO office order dated

30.06.2025 felling of 08 trees has been carried out.

Further, analysis of the google satellite imaginary of corresponding time of the

instant OA, i.e 13.06.2024 to '16.09.2025, it has been found that the area have

certain vegetation cover, however, number of trees cannot be ascertained from

the same and the visible vegetation could be standing trees along with the

shrubs and herlcs. lt is further submitted that photographs of that time did not

show any other plant on the site. Therefore, the mentioned

trees/plants/herbs/sh rubs might have been removed by the user agency before

the inspection conducted by forest department.

That project proponent vide lefter dated 29/1212025 has informed that they have

Project Proponent has carried out only cleaning and landscaping only after

receiving permission from RERA vide no'l2S of 2O2S on 12112t2025, however

the above statement is factually incorrect as Joint Committee has conducted

inspection on 09. 1 2.2025

9.
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and observed some construction activity like construction of water fountain 
internal roads, laying on stone and boulders for path, levelling of soil, concrete 
work etc. has already been undertaken by Project Proponent 

Reprěsentative of 
the 

..) 

Control Board 

Member Secretary, Regional 

Date: 

Regional Officer, Representative of Divisional 

Central Pollution MoEF&CC. 

Representative of the 

.) ..ksh....) 

Chandigarh 
Date: 

Member Officer 

Office, Secretary, Haryana Gurugram 
State Pollution Date: 
Control Board 

Date: 

5 

Forest 
(DFO), 
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Annexure –R/3 

Photographs during Inspection 

 

Fig 1 Showing present status of site  

 

Fig 2 Showing construction material at site. 
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Fig Showing steel bar at site for RCC work. 
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Fig showing concrete work at site  before isntallation of tiles. 

 

Fig showing stairs use of stones and tiles  on floor. 
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Poles and RCC work at site

 

43128



No. HSPCB/GRN/2026/ 

To 

Subject: 

8 (a) 

8 (b) 

Regional Office, Gurugram (N) 
Haryana State Pollution Control Board 

Vikas Sadan, Opposite- New Court, Gurugram 
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341 

Email ID; - hspcbrogrn@gmail.com 
3180 

M/s Proposed Group Housing Colony, 
TOD policy on 5.5375 acres, 
Vill age razilpur Jharsa and Ghasola. 

r-49, Gurugram 

Whereas, Ministry of Environment and Forest, Govt. Of India has amended 
Environment Impact Assessment (EIA) Notification, 1994 on 14-09-2006 making compulsory to 
obtain prior environment clearance from Central Govt. Ministry of Environment and Forest / 
State Environment Impact Assessment Authority (SEIAA), for the new construction projects 
mentioned in Sr. No. 8(a) & 8 (b) of the above said amended notification which is as under: 
Sr. No. Particulars 

Sbow Cause Notice under section 15 of the Environment (Přotection) Act, 
1986 for violation of amended ELA Notification dated 14-09-2006, amended 
till date & Show Cause notice for Closure & Prosecution action under section 
33-A & 41/43/44/45A of Water (Prevention & Control of Pollution) Act, 1974 
for violation of Section 24/25/26 of Water (Prevention & Control of Pollution) 
Act, 1974 & 31-A & under section 37/38/39 of Air (Prevention & Control of 
Pollution) Act, 1981 for violation of Section 21/22 Air (Prevention & Control 
of Pollution) Act, 1981 and Show Cause Notice for. prosecution under section 
14 of the Commission for Air Quality Management in National Capital 
Region and Adjoining Areas Act, 2021 & Environmental Compensation as 
per policy order dated 22.12.2021 & CAQM EC policy order dated 
01.01.2025. 

Awmexue - Ry 

Building and 
Construction Projects 

Townships and area 
development projects 

Date: 

Covering an area > S0ha 
and or built up area 
150000 sq. mtrs tt 

> 20000 sg. mtrs and (Build up area for covered 
<150000 sq. mtrs. Of build construction; in the case of 
up area # facility open to the sky, it will 

be the activity area) 
++ All projects under Item 8 

>(b) shall be apprised as 
category B1 

The above said notifications have been got published from time tò time by way of 
notices in newspapers 

And whereas, as per notification dated 14.09.2006 further amended to till date, the 
new construction project, mentioned in Sr. No. 8(a) & 8 (b) cannot start any construction 
Project, activity without obtaining prior approval fron the State Environment impact Authority 
(SEIAA) as per the laid down procedure and any such construction being raised in volition of the 
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notification thereof shall invite action under section 5 of the EP Act, 1986 & under section 15 

read under section 19 of EP Act, 1986. 
Whereas as per policy orders dated 12.2020 & categorization order dated 01.08.2025, 

your unit is covered under consent management & required Consent to Establish/ Consent to Operate 
from the Board. 

Whereas, your unit was inspected by the concerned field officer on 09.12.2025 in 
compliance of Hon'ble NGT in OA No. 586/2025 titled as Naresh Kumar Yadav Versus Ministry 
of Environment, Forest & Climate Change & Ors and during inspection following shortcomings 
were observed: 

1. RCC fountain constructed by project proponent at the site. 
2. Interlocking blocks laid by the project proponent. 
-3. Unit has neither registered on dust portal of HSPCB nor submitted audit sheet on 

direct: 

the portal. 
4. No anti smog gn installed at the site. 
5. Not installed web cameras alongwith video fencing. 
6. Not installed low cost PM2.5 & PM 10 Sensor. 
7. Project proponent has not obtained Consent to Establish from the Board & 

Environňmental Clearance from the SEIAA. However, unit has obtained 
Environmental Clearance dated 27.01.2026 from SEIAA. 
Whereas as by doing so, you have violated the provisions of ElA notification 

14.09.2006 & provision of water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981 and CAQM directions. 

In view of above you are hereby given Show Cause for 15 days as to why legal 
action under Section 15 read with section 19 of EP Act, 1986 under the provisions of amended 
EIA Notification dated 14.09.2006 & Prosecution action under section 41/43/44/45A of Water 
Prevention and Control of Pollution) Act, 1974 for violation Section 25/26 of Water (Prevention 
and Control of Pollution) Act, 1981 & under section 37/38/39 for violation of Section 21/22 Air 
(Prevention and Control of Pollution) Act, 1981 under the provisions of Water Act, 1974 & Air 
Act, 1981 & under section 14 of the Commission for Air Quality Management in National 
Capital Region and Adjoining Areas Act, 2021 may not be initiated & Environmental 
Compensation may not be levied for non compliance of the above mentioned observations 
Ideficiencies against your company & its directors/responsible persons for violation of provisjons 
of Water Act, 1974 & Air Act, 1981. Your reply must reach within stipulated time period along 
with certified copy of MOA & List of Directors & responsible persons failing which it will be 
presumed that you have nothing to say in this regard and accept thé status as mentioned above, 
which will warant action under section Water Act, 1974, Air Act, 1981, EP Act, 1986 & under 
section 14 of the CAQM in NCR and Adjoining Areas Act, 2021 & Environmental 
Compensation as per policy order dated 22.12.2021 & CAQM EC police order dated 01.01.2025 
without giving any further notice. 
Explanations:. For the avoidance of doubts, it is hereby declared that the power to issue 
directions under section 33-A Water Act, 1974 & 31-A of Air Act, 1981 includes the pöwer to 

(a) The Closure, prohibition or regulation of any industry operation or process or 
(b) The stoppage or regulation of supply of electricity, water or any other service. 
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Further as per provisions of Water Act penalties will also be imposed by the adjudicating officer. Additionally Environmental Compensation will also be imposed under NGT 
Act as per policy orders dated 22.12.2021. 

For the avoidance of doubls Section 45 reads 0s under: 
"45A. If any person contravencs any of the provisions of this Act or any order or direction issued there under, for which no penalty has becn provided for in this Act, shall be liable to pay the penalty which slall not be less than ten thousand rupees, but which may extend to fifteen lakh rupees, and where such contravention continues, he shall be liable to pay an additional penalty which may cxtend to ten thousand rupccs for every day during which such contravention continucs. 
45B. (I) The Central Government, for the purposes of determining the penalties under the provisions of this Act shall appoint an officer not below the rank of Joint Secretary to the Govermment of India or a Secretary to the State Govemment to be the adjudicating officer, to hold an inquiry and to impose the penalty in the manner, as may be prescribed: Provided that the Central Government may appoint. as many adjudicating officers as may be required. 
(2) The adjudicating officer may summon and enforce the attendance of any person 

acquainted with the facts and circumstances of the case to give evidence or to produce any document, which in the opinion of the adjudicating officer, may be useful for or relevant to the subject-matter of the inquiry and if, on such inguiry, he is satisfied that the person concerned has contravened the provisions of this Act, he may determine such penalty as he thinks fit under the provisions of this Act 
Provided that no such penalty shall be imposed without giving the person concermed an opportunity of being heard in the matter. 
-(3) The amount of penalty imposed under the provisions of sections 41, 41A, 42, 43, 44, 45A and 48, shall be in addition to the liability to pay relief or compensation under section 15 read with section 17 of the National Green Tribunal Act, 2010". 

CC: 

Regionaf offMicer, 
Gurugram Region (N) 

A copy of above is forwarded to the Chairmarn, Haryana State Pollution Control Board. Panchkula for information and further necessary action, please. 
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